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ITEM NO.63                  COURT NO.13             SECTION IX

              S U P R E M E    C O U R T   O F    I N D I A
                            RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).28473/2011

(From the judgement and order dated 07/10/2011 in                  SCA
No.9485/2011 of The HIGH COURT OF GUJARAT AT AHMEDABAD)

M.S.K.MANDAL SANCHALT MSKM B.ED COLLEGE              Petitioner(s)

                   VERSUS

NATIONAL COUNCIL FOR TEACHER EDUC.& ORS              Respondent(s)

(With appln(s) for exemption from filing c/c of the impugned
Judgment and prayer for interim relief)

WITH SLP(C) NO. 28528 of 2011
(With appln(s) for exemption from filing c/c of the impugned
Judgment and prayer for interim relief and office report)
SLP(C)NO.28705 of 2011

(With appln(s) for exemption from filing c/c of the impugned
Judgment and prayer for interim relief and office report)
SLP(C)NO.28705 of 2011)

Date: 17/10/2011      These Petitions were called on for hearing
today.

CORAM :
          HON’BLE DR. JUSTICE B.S. CHAUHAN
          HON’BLE MR. JUSTICE A.K. PATNAIK

For Petitioner(s)       Mr. L.N. Rao,Adv.
                        Mr. K.V. Vishwanathan,Sr.Adv.
                        Mr. Nikhil Goel,Adv.
                        Mr. Prateek Y. Jasani,Adv.
                        Mrs. Naveen Goel,Adv.
                        Mr. Marsook Bafaki,Adv.

For Respondent(s)

             UPON hearing counsel the Court made the following
                                 O R D E R

          SLP(C)NO.28705/2011

                 Learned counsel for the petitioner submits that
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the finding of fact recorded by the High court in

paragraph 8 of the judgment does not apply in so far

as the petitioner Institution namely Uma Educational

Trust   sachalit   B.Ed.      College   was   concerned     because

there had been no inspection report in its case.                 In

view of this, learned counsel for the petitioner seeks



to withdraw the SLP      reserving liberty to approach the

High Court for clarification of the order.

        The    Special     Leave     Petition     is   accordingly

dismissed as withdrawn with liberty to move the High

Court for appropriate relief.

SLP(C)NO.28528/2011 & 28473/2011

        Issue notice returnable in 10 days.

        In    addition   to    the   normal     mode   of   service,

dasti service is permitted.

        List the matters on 4.11.2011.

        Status quo as on today.

(O.P. Sharma)                                    (M.S. Negi)
Court Master                                     Court Master


